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LEGISLATIVE ASSEMBLY. 

We, the undel'8igned, Members of the Select 
Committee to whioh the Bill further to amend 
the Negotiable Instruments Aot, 1881, for a. 
~rta.inpurpose, as passed by tbe Counoil of State, 
wa.s referred. have considered the Bill and have 
now the honour to submit this our Report, with 
the Bill annexed thereto. 

2. We have carefully considered the wording of 
the Bill. We understand that the Banks are 

NBW DBLaI, } 

'l'Ae 1714 ,.,.uary, 1934. 

satisfied. that the Bill affords them the protection 
they require in the very limited olass of oases 
affected, a.nd we have oursel ves no amendment 
to propose. 

S. The Bill WaS published in the Gazette of 
India, dated the 18th February, 1933. 

4. The Bill has not been altered, and we 
recommend that it be passed. 

B. L. MITTER. 

GEORGE SCHUSTER. 

K. C. NEOGY. 

VIDYA SAGAR PANDYA. 

GAYA PRASAD SINGH. 

MD. MUAZZAK. 

M. C. RAJAH. 

S. C. MITRA. 

F. X. DESOUZA. 
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BILL 
F"nier to afMftd tit Ntgotiable Ifl8trwftleflta Act 

1881, JOf' CI unoin yurpose. ' 

WBEUAS it is expedient further to amend the 
Negotiable Instruments Act, 1881, for the pUl'JlOlle XXVI 
hereinafter appearing; It is hereby f'nacted a8 1881. 
foD01VS :-

L Thit! Act may be caned tbe Negotiablo 
Instruments (Amend. Sbort titJe.. ment) Act, )933. 

2. Section 85 of tbe Negotiable ID8trumentB 
. Act, 1881, Bball be l'I8. U1881VI 

Amendar.ent of IeCtlOD b d b --.... 1· n • 86 Aot XXVI of 1881 num ere .as su -.-:>~ 0 
• • (1) of sectIon 85, and to 

the said seotion so renumbered the following lIUb· 
section shall be added, namely :-

If (2) Where a oheqtJe is originally ~ 
to be payable to bearer, the drawee 18 
discharged by payment in due oourseto 
the bearer thereof, notwithstanding any 
indorsement whether in fuU or in blank 
appearing thereon, and notwithBtand. 
ing that any such indorsement purpo~ 
to restrict or esclude further negotIa. 
tion." 
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GOVERNMENT OF INDIA. 

LEGISLATIVE ASSEM.BLY 
DEPARTMENT. 

Report of the Select Committee on the 
Bill further to amend the Negotiable 
Instruments Act, 1881, for a oertain 
purpose, with the Bill68 reported. 




